OPEN CQURT

GENTRAL ADUINISTRATIVE TRIBUNAL
ALLAHABAD BENGH, ALLAHABAD,

All ahabad, this the 9th day of May 2002.
QUORUM : HON. MR, RAFIQUDDIN, J.ll

0. A, No, 195 of 1999.
RNaghuNath Singh s/o Sri Sudama Singh &/a 49 years, shunting
Master, Northern Hailway, Aligarh Junction Station.
e ‘ sesss Applicant.
Counsel for apglicant ¢ 3ri K.N. Katiyar.
Versus
l. Union of India through General lianager, Northern hailway,
Headquarter Office, Baroda House, New Delhi.
2. Divisional Railway ianager, Northern KRailway, ALl ahabad.
3. Senior Divisional Operating Manager, N. Railway, Allahabad.
4, Sri Ravindra Nath sSrivastava, Traffic Inspector (Planning)
D.R.M's Office, Northern RB-ailway, Allahabad.
5. Sri Nihal Singh, Shunting idlaster under Station Superinten-
dent, Northern Railway, Hathras Jn., Dist. Aligarh.
Soomo ees e+ Respondents.

Counsel for respondents : 3Sri A.K. Gaur.
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The applicant haghu Nath singh, who was posted at

(o

Hathras Junction as shunting Jamadar, has been transferred
vide impigned order dated L.5.98 to Aligarh. He has filed
this 0. A, challenging the validity of his transfer order.
The applicant further seeks a direction to the respondents

not to recover the damage rent/panel rent @ hs.l,734/=

month in respect of Railway Qr. No.9T/Block 'D' at Hathras
junction, which was allotted to him.
i I have heard Sri K.N. Katiyer for applicant and

Sri A.K. Gaur for respondents.
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aie Counsel for the applicant has not pressed the

relief seeking quashing of

s the impugned transfer order. It
is, however, contended that the respondents are not justified

to recover from the applicant, the damage rent in respect of
the

rajlway accommodation in question. It
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respondents have allotted

junction to the outsiders and to discrimination has been
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ﬁl\acﬁﬁiﬁbﬁd in respect of the applicant. It is also pointed

ouc that the representation of the applicent has been rejectec

by the D.H.d. However, counsel for

Lihhn @ arnA WA e g 794 ~ hafar & B
the Same wWas not putT up hefore the Lle DiGiil,
4. After considering the facts and circuamstances of

- damage 'rent. submitted, the same
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will be considered and order will be

o

assed as per exﬁﬁndf

n a period of three months fron the d

$ate

rules with
receipt of the representation from the applicant

No order as to costs,
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